CENTRAL ADMINISTRAT IVE TR IBUNAL
CALCUTTA BENCH

No.U.A.118 of 1996 h

" | Date of Order s 11.3.1996
C | j

Present s Hon'ble Mr.lustice A.K.Chatterjeers Vice-Chairman.,

Hon'ble Mrp.M. S.Mukhberjees Administrative Member.

DIPTI GHUSH
Vg,

UNIWN OF INDIA & ORS.
(S+E.RATLUAY)

For the applicent Mr.S.P.Bhattacharyyas counssl.
&‘ MreA.K.Maulicks counsel.

For the respondentss Mr.P.Chatterjees counsel.

ORDER j

MoSoPMukherjses A.M, | L ]

!
ai. In this applications the applicant has challengeg ths order
of hsr compulscry retirement Qide ths order at pege %1 of the
application (ennexure 'A/1). She'has prayed for.a G?rection
for quashing.the same and Fbr 2ll thes back wagss conéequent
upen that. | ;
2. Theg respondents have %ot filed any reply. Houeveig Mr.Be.
Chatterjeer» representing the respondsnis has sﬁbmittéd that

the impugned order of compulsory retirsment has since besn
revoked by the notice dated 6.2.1996 under ths ordars of the
General Mdnager S.L.Railway and thet the applicanf haé been
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reinstated in service w.e.f. the date of her compulsc
retirement and the period of absence has been treated
duty for all purpoges. |
3. Under the circumstances:s the relief prayed for by

applicant has been granteds but Mr.S.P.Bhattacharyyaﬁ

counsel appearing for the applicants préys for costs.
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Un hearing both the ld.caunsel for the partiass uL f ind

that although the relief prayed for by the applicant has been

granteds the applicant had besn driven to courts as a
of which eventually; the respondsnts have done her ju

Under the circumstances» we award costs of Rs.500/- in

of ths applicant and the said amount be paid by the r

to'her within a month from the date of communication
. ordare.

5. 0.A.118 of 1996 stands disposed of accordingly,
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